
CENTHAl.. . DMINIS1FlP.TIVE mIBUN. L
ALV\Hi~B'-\D BENCH. ALl.AI-V~eAD..." ...
Reviee Application No. 2088 of 1992

IN
Origina.l Application No.. 46 of 1992

IN
Origina 1 Applic.;.ltion No. 206 of 1992

Mahen~r~ Pratap Singh ..0. .0. •..• • Applicant

Varsus

Union of lnai. & others •• 0 •••••••• Responlients

Hon 'ble Mr" Justice U,Co Srivastava, V.C.
!i0nlble Fv1rpKe OlJJyya. I. ~.tM.;

( By Hon , l'v\ro Justice UoC. Sriv.astava, V.Co)

This review applic.ation is directeci 4ilgainst our judl!lement

ancl or se r cI.dtea. 9.•9.1992. The ce se was he.ar4l clnd. aisposeli

of after hearing the c ounse 1 for the parties. The scope

of review 4ilpplication is limited ana same aces not;' mean

reconsideration of argumen~s on the same points. Even if

different ve ia:t" .• we have tcikfin into consi e r a tl on

i:Ih the relevant facts anct c.l rcums tances in this behalf,

we 0 not finti any error 1Jr!I <i1pp ••rent on the f3ce of the

recor.either of f ac ts or law. The ground taken in the

review ~pplication by the applicant is not correct.
I

Accorcaingly the review app Lica t.Lon is here by rejectecl.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ADDITIONAL
I

REVIEW APPLICATION

BENCH AT ALLAHABAD.

- ~
NO. ~O~ OF 1992.

( On behalf of)

Mahendra Pratap Singh ••••••••• oApplicanto

IN

OQ A. NO. 46 OF 1992.

IN

ORIGINAL APPLICATION NO. 206 OF 1992.

Shea Kumar Tewari Vs. U.O.I. & OTHERS. l

';r

CONNECTED WITH

ORIGINAL APPLICATION NO. 46 OF 1992 •.

Mahendra Pratap Singh •••••••• APPlicant •.

Versus

Union Of India & Others ••••••• oRespondents.

To,

The Hontble the Vice Chairman and his

other Companion Members of the aforesaid Tribunal,

The humble Review Application of the

abovenamed applicant,

MOST RESPECTFULLY SHOWETH as under:-


